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 O R D E R 

 

These are appeals by two different assessees of the same family against 

respective orders of learned CIT(A) on identical issues.  

 
2. Common issue raised is that learned CIT(A) erred in sustaining addition 

of Rs. 5,00,000/- being investment in mutual funds assessed by the Assessing 

Officer as ‘income from undisclosed sources’. 

 
3. Brief facts of the case are that the Assessing Officer has received 

information from the AIR that the assessee has purchased units of mutual 

fund amounting to Rs. 5,00,000/-. On Assessing Officer’s inquiry regarding 
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funds there was no response from the assessee. Hence, the Assessing Officer 

added the same as investment out of undisclosed income. 

    
4. Upon assessee’s appeal learned CIT(A) noted that the assessee had 

submitted bank statement before the Assessing Officer. However, learned 

CIT(A) took adverse inference on the ground the same was not again produced 

before learned CIT(A) and hence, he confirmed the addition. 

 
5. Against this order assessee is in appeal before the ITAT. 

 
6. Learned Counsel of the assessee prayed that opportunity may be granted 

to the assessee to submit concerned bank statement along with requisite 

details before the Assessing Officer.  

 
7. Having heard the rival contention and perusing the record, in my 

considered opinion on the facts and circumstances of the case interest of 

justice will be served if the matter is remitted to the file of the Assessing 

Officer. Assessing Officer shall examine the issue afresh after giving the 

assessee proper opportunity of being heard. 

 
8. In the result, these appeals are allowed for statistical purposes.       

  Order has been pronounced in the Court on  17.2.2020. 

 
        Sd/- 
         (SHAMIM YAHYA) 
                            ACCOUNTANT MEMBER 
                       
Mumbai; Dated :  17/2/2020                                                
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